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GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
EXECUTION APPLICATION NO. 11/2024
IN
ORIGINAL APPLICATION NO. 94/2022
AND
EXECUTION APPLICATION NO. 12/2024
IN
ORIGINAL APPLICATION NO. 41/2020

IN THE MATTER OF:-

e

D A S s R

AR

Pushpendra Kumar ....Applicant
Versus

Nagar Panchayat Kadaura& Ors. ....Respondents

COMPLAINCE AFFIDAVIT ON _BEHALF_OF_ THE

RESPODNENTIN COMPLAINCE OF ORDER DATED
11.10.2022. 2

I, Hemant PatelS/o Sh. Cheddi Lal Patelabout 32 years old,
currently in SDM office as Sub Divisional Magistrate Kalpi,
* ?\ R b Jalg?n, do hereby solemnly affirm and declare as under: - —

That I am the Sub Divisional Magistrate/Executive Officer

of the Kadaurai.e., Respondent in the abovementioned

Original Application and as such I am well conversant with

the facts and circumstances of the present case, based on the %
information and knowledge as derived from the records 1

maintained in the ordinary course of its business, y~—

g BEEOR At SR T
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1
IN

2. ‘That this Hon’ble Tribunal was pleased to issuc dircctions
vide order dated 11,10.2022 whereby the following direction
were issucdiAf

10.  We direct that apart from removing
encroachments, steps for tréating the wastewater and its
utilization be taken on the pattern of order passed in M.A.
No. 43/2022 above taking the entire Kadaura town into
consideration. Adoption of trealment facilities may be
designed based on estimated sewage generation which may
be about 2.0 MLD. It may have well laid drainage system,
with sewage treatment facility meeting feacal sludge

& R ot ot management from septic tanks. {—

11. We also direct that in respect of all the ponds,

¢ D '} B  command/catchment areas be maintained and no disposal of

) sludge sewage allowed. Whenever required, aquatic weeds
GO\I"‘V be eradicated and desilted de-slz.ldged to maintain depth of
ponds. Suitable species of fishes be introduced in the ponds
for the control of aquatic weeds, maintaining water quality

and ensuring livelihoods to the local people. Various 12N
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schemes of State and Central Government for the fisheries
development and alsoManrega etc. be explored for funding,
apart from community involvement in appropriate ways.

12. The State PCB may also monitor compliance and if
necessary, take coercive measures for any continuing
violation.”\

That the Applicant herein had filed the execution petition
alleging that the directions passed by this Hon’ble Tribunal
have not been complied and that the ponds have been

encroached by nearby occupants in the form of houses and

buildings in the catchment area and that there is dumping

and burning of solid waste and garbage and discharge of
sewage affecting water quality of these ponds and also
resulting in reduction of pond area. |\

That this Hon’ble Tribunal vide order dated 20.05.2024 was
pleased to issue notice to the answering respondents
whereby directing the answering respondents to file their

compliance report. VvV~

[oV)
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That in compliance of the directions and orders passed by
this Hon’ble Tribunal the Respondents are bringing on
record the steps taken till date which are necessary for final

adjudication of the present case.,_—

DETAILED ACTION REPORT OF RESPONDENTS

A.

That this Hon’ble Tribunal in OA 41/2020 was pleased to

pass an order dated 13.01.2021 in which directions were

given for the restoration of a water body called the Sadar

Bazar (Pond) of Kadaura Town.r—r

That it is respectfully submitted that in lieu of the restoration

and rejuvenation of the Sadar Bazar Pond, the executive

officer prepared an action plan, which was then implemented
¥f{or the development of the said pond. —

1. Firstly, before passing of the order the Sadar bazar
pond was opén and there was no boundary wall and in
compliance of the order the executive officer, Kadaura
invested the funds for the removal of encroachment
near the said pond. After which boundary walls were

created around the pond./}—

|


admin
Typewriter
4


46

|on

o 2. Secondly, the wastewater which was draining into the
said pond from the households built near the said pond
has now been stopped as new sewage and drainage
systems has been built by the executive officer,
Kadaura.vﬁ

3.  Thirdly, the executive officer has brought in small
boats inside the pond for cleaning and maintaining the
Sadar pond.,—

4.  Fourthly, the executive officer had renovated the small

parks which were in barren condition near the Sadar

ds.
ponds.
‘5. Lastly, the executive officer also built a pathway for
the easy accessibility to the people for visiting the
Sadar Bazar pond. .

It is respectfully submitted that the aforementioned work has

been completed by the executive officer, Kadaura in compliance of
the order passed by this Hon’ble Court. I~
C.  That a letter dated02 .12.2022 was received bythe Municipal

Commissioner and the Municipal Department which was
t,-—..
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6

sent by the State Mission Director and Amrit Mission

Directorate, UP, wherein it was stated that under the project

name AMRIT 2.0, 126 urban bodies are sent under the

special tranche of SWAP for rejuvenation of water bodies. In

the letter it was also stated that proposal for 196 water body

rejuvenation has been approved in the meeting dated

27.10.2022. That the letter also reiterates the following

directions to be kept in mind while preparing the DPR of the

project related to rejuvenation of water bodies which are as

follows:-—

1.  The main objective of water bodies rejuvenation is to
renovate the lakes as well increase the capacity of the

B ponds and lakes to hold the rain water.
2. Proper cleaning of grass growing in water bodies,

water hyacinth and silt deposited in the foothill.A~_

3. In the selected water body (ponds/lakes) if any dirty
water from nearby household is drained into these
water bodies, then the work of interception &

diversion of drains should be included in the DPR so —
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I~

that household water does not enter into these water
bodies.

4, Improvement of Embarkment & Ghats. ¢

5. Plantation of trees near the water bodies if the space is »—
available then the park is to be built.r‘

6.  Before preparing the DPR, proper measurement of
length, width and depth at different spot of the
selected water body should be done and its details to
be mentioned in the DPR. ik
A copy of the letter dated 02.12.2022 is annexed
herein and marked as ANNEXURE A/1. —

D.  That in lieu of the aforesaid letter andafter receiving the

funds from the finance commission, the answering

}gespondents herein issued several tender notices dated

09.09.2022, 24.09.2022inviting contractors/firms  for

rejuvenation of the ponds which are situated in the district. A

copy of the tender notices dated 09.09.2022, 24.09.2022are

annexed herein and marked as ANNEXURE A2, b
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E. That after the tenders were invited, the State Mission S
Directorate (AMRIT) sent a letter dated 13.01.2023 wherein
it was stated that under the AMRIT 2.0 scheme, all 194
projects for construction of water body rejuvenation Amrit
Sarovar have been approved by the Apex Committee,
Housing and Urban Development Bureau, Government of
India. That out of 32 Amrit Sarovar, 08 proposed Amrit
Sarovar are in various municipal corporations and according
to the rules of water body rejuvenation under the scheme
AMRIT 2.0 projects were to be completed by the Municipal
corporation, Municipal Council and Nagar Panchayat. A

copy of the letter dated 13.01.2023 is annexed herein and

marked as ANNEXURE A/3.y,—
F: That the State Mission Directorate sent a letter dated
16.01.2023 wherein it was stated that under AMRIT 2.0, 24
. f\'(gﬁ;')plrovcd sarovars of 5 acres or more located in Municipal
Councils and Nagar Panchayat C& D. That Uttar Pradesh Jal

Nigam (Urban) has been allotted constructions of 19 Amrit

Sarovar and Uttar Pradesh Corporation limited for the

V\
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[©

construction and development of 5 Amrit Sarovar (Water
Bodies Rejuvenations). It was further directed that the
execution body had to ensure that DPR of the proposed
project is made by the execution body and is sent to the State
Mission Directorate (AMRIT) and government has issued
the guidelines vide letter dated 02.12.2022 for preparation of
the DPR.A copy of the letter dated 16.01.2023 sent by the
state mission directorate is annexed herein and marked as
ANNEXURE A/4. 4
G That the answering respondents in compliance of the
direction issued by this Hon’ble Tribunal has given its
compliance status, wherein it was stated .that the executive
officer Sh, Pawan Kishore Maurya has prepared an action
plan for the conservation of seven other ponds apart from
%Sadar Pond i.e., Marking the land area, in lieu of the action
plan, tenders were invited and after the tenders were
a;:c.:epted the work of rejuvenation was started, That the

answering Respondents submits that out of four ponds i.e.,

292/2, 60 and 61 have been protected under PP act due to the 7
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encroachment. Further the execution officer had published
the information on the online portal for the revival work of
Sadar Talab under the water conservation scheme of
Govemment of India which is AMRIT 2.0. A coﬁy of the

online portal is annexed herein and marked as ANNEXURE

A/S.
’Y‘,

H.  That out of the seven ponds for which action plan for

demarcation/boundary wall work was made by the Nagar

Panchayat, tenders for excavation work of six ponds i.e.,
22(58/2) 292/2, 60, 659, 657, 430/494 were invited on
05.04.2023, out of which the digging work of four ponds has
been completed, the work is not being done due to the case
filed for the rest three ponds in which decision is pending. A

copy of the tender Notification dated 05.04.2023 is annexed
herein and marked as ANNEXURE A/6. ~

That working on the action plan for the rejuvenation/revival

of the remaining three ponds i.e., 266 Janganha, 311
Kabristan and 946 Bahri pond, work is being done by

inviting the tenders on 22.08.2023 out of which the work of
| o
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11

‘ the two ponds 266 Janganha and 31] Kabristan has been

is annexed

completed. A copy of the tender dated 22.08.2023

herein and marked as ANNEXURE A/7. VT

That the complete status of all the ponds which are in the
jurisdiction of the answering respondent, a status report has

been prepared by the answering along with the pictures,

which reveals development done by the answering

respondent in lieu of the directions given by this Hon’ble

Court. A copy of the status report along with photographs of

the pond is hereby annexed and marked as ANNEXURE
Al8—

K. That it is respectfully submitted that now the Sadar Bazar

Pond has been brought in under the government scheme of

4 AMRIT 2.0 and the government is taking care of the said

pondy—

o g
That in view of the facts and circumstances hereinabove, it is

respectfully submitted that the respondents are meticulously

complying with the recommendations and direction passed

by the Hon’ble tribunal.
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12
DEPONENT \13/
YERIFICATION aubenfaert) /;;ﬁmm%. et
Tekapgy i
Verified at on dayof 2()24 that

I, the above named deponent to hercby verify that the contents of

the above stated paras are (rue to my knowledge and belief and no

and nothing material has been concealed there

DEI ’OI;I@/NT

aafsertrErt ol aitrerdt
T e w8y el

part of it is false

ins .,ﬁ{!’le tﬂ llq .
5 Shri L(‘%M »:H;i
TN Eel . ceien. sree P Satiseunns DD

T T LN 0 m@\lcf B QC!M‘ y&quc%%y

Le Conterts of th« affidavit have been
200 Gul & swpiat o and who g

CLAHIRT DY Biieit, e d)\}é 'ik QUY) CUJ

w1 s personally knﬂwn tome Rﬂ

.2 af Rn @ 10 (j
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arftrrecayel / Water Bodies Rejuyvenation

v, Arnexuse - A / |
T e A @) S
37T Mo Mawman, govo
T wldige wd ey dsa ena Far P,
TRl R AR, VaeR-7, TEEIH |
Jar ¥,
1. TR ARE, TR P, So%0 (Fer I @ 3NR) |
2. ol afad, R Wit TRy, Soso (der AT B ATTAR) |
3. IRNTR ANGR), =R var, S0%0(er YE B FRIR) |
ey fi 02 fawR, 2022

TNG-TAHY / Q218 / 1045 /2022

faT—AMRUT 2.0 & ar=mfa water Body Rejuvenation%’ﬁ TR e Hrarta aRd IR @
&RT EHd Water Bodies @1 DPR AR TR W 3?:; g e |

T,

FT S Rvas N T aed Bl I (MoHUA), WG WRGR B 0F
WETT-K-16015/1/2022-AMRUT-I8. RATH 02112022 B %4 ¥ a0 FXAT & fb AMRUT 2.0 &
sl T Prem WWRRTT AT 01 THe 8ShE I Water Bodies @ Rejuvenation B
special tranche of SWAP @ arriia WG 126 FTRI fAGIAT @ 194 Water Body Rejuvenation D ER?TTET
B AMRUT 2.0 @ 3=t Secretary, MoHUA ®1 e # Tfed s Apex Committee F Jo& fe71d
27102022 B ERT WGfT yeM ax @ 7E &, R G o e Ifa @ o @ 2

Water Bodies Rejuvenation Q R oRaeEmel @1 opr GOR wXa wHg fEfoRad
famgall @1 e & @ S WS © -

1. Water Bodies Rejuvenation &1 J& Iga¥d WIRI & SIUITER @ QI-WRI $99 Rain
water holding capcity 7 gaie Qﬁ&' AT &, I el T 3R SN R TR T qu7 Wil

W B AR W -9 R O GUR BN, G981 RN IR a9l g W Ut @ &=l

H O W¥IG B AT A WEd Al | /T Water Bodies Rejuvenation @ awaita gafaa

ammg%qm‘r/sﬂa? Gal "\’Tﬂﬁl’d TS, Desilting, Deepening/Dredging &1 &1 THEdr A

BRI |

2. Water Bodies & S T4, Sieigeil ql derec! # Sl e @Y WG |eTE e w9

TR G |

3. =Y Water Body (ATl /ARIAR] /30 § -0 & ERY I B T=T 9 Al
@ ERT Water Body # el Y81 81 @l Interception & Diversion of Drains @ R &1 SodloarRo
aftafera frar S ?fffa? W/'ﬂ'@?@! BT T g Water Body ¥ 5 T |

4, HGIADHATTAR dJegEl Uq ©1ei P NER @I (Improvement of Embankment & Ghats) DPR H
forar 1 e 2 | o

5. 9gfAd Water Bodies 3R BRIRR &7 TR S Gad & 020 8 | e
opena%;c%mw%fhWWa%mgmﬁﬁmmmgl RN

6. DPR _A AT Water Body @) SHTS, e Td AN spots U®
WﬁﬁmeasurementhWDPRﬁmmmml i Sl

AU« a3l
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7.0 20 @ arapta ) R el RaEIN aY runding pattern/ breakup iu"l""‘_“[ _L?;” '(
o 10 T A ARG SERRED (Miton Pas) A TR et N degiv-25 yfvarer, U=
W e ey - 30 Wiy ; Reil
. ?‘211:]\3\!1:: ‘en\'-xu\:axfliqf:‘\':wu Q) smdu Pl A div-32.08 R, TRAIA-46.67 v
. ?‘md:{' R;‘ﬂ\l] \‘\-1'\‘:}\':1? ;n‘x\lil @ Pl A degia-s0 wRwE, woi-30 gfovgrer < frReTd
SN ISP RNNNNE :
8. Water Bodies Rejuvenation 3 iRewrenall A (Awmanier (ULB Share) il EFR\I&I 158 [
ST R Wi A are) aafd @ el convergence/dovetail @) Gl et 21 ' E)
0. g €M e uRarera / aRerufril & Ry 05 @ wd B Operation & Mam:ena:on
(OSM) TR B Tl oy ) GRANGHT G @ wier e wY 3 ferar S gIMT | Operati
& Maintenance (O&M) TR @ ArelT WRa @7 T (R @ g7 dge faan S
10. 0&M TR ¥ Tl Wy VNfWRE (realistic) AT AIRT |
11. DPR § UTTITA Water Body FT High Resolution P M geo-tagged ~YATH 04 Coloured Photographs
(From Different angle) TRTIRIT WITY |
12. DPR ® UTHIT Water Body ® f=ifeiRaa AT parameters @T Existing value TTAT Target value &1
dpq fFm @ mavgs ' g9 E\\@ Water body H water Quality D
paramentersaﬂ testing NABL acredited lab Jq BT E?ITIT e
Key Parameters of Water Body
Water Body Parvameter _ Existing Value ___Target Value
« Volume (Cubic Meter) }

¢

» Biological oxygen demand (mg/L) l

« Chemical oxygen demand (mg/L.)

« Dissolved oxygen (mg/L)
« Total dissolved solids (mg/L.)
o Turbidity (NTU) |

» Estimated project cost excludes the cost of land acquisition, if any, for the project

»  Estimated project cost includes the cost of 5 years of Operations & Maintenance (O&M) of project
infrastructure

« Estimated project cost includes the cost of last mile connectivity, if any, for the project

FAASH — SUNEFER |
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2. WfYd, SR YW YN, TR REw -5, e |
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! % LUIGHTIAG AND QTHER RELATED WORK INCLUDING AL
' | WORK COMPLETE . —
7”: AMBEDKAR NAGAR/ Rejuvenstion of This Pand at Maipar Road 15 situated 3t Sshauh near Ram L I 83X
AKBARPUR (NPP) SihavkiPond | janki mandu kvepur with ared of 3275 hectare Being | ‘ !
! near 1o the maw malipur raad after planned reuvenatien |
| this pond will be great sendcance 1o the kel and by i ‘

Avdetted” Sagh 6 Q200K R
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B ———
T ——— floating population too. . Tl
3 AMROHA/ GAJRAULA Beautification | Rejuvenation and Beautification work of Eudhe Babu 225 s0d
(NPP) work of Budhe | pond located in Moh Mayapuri in Nagar Palika Parishad
8abu pond Gajraula District Amroha Uttar Pradesh
located in Moh
L-r T Mayapuri,
AURAIYA/ AURAIYA Rejuvenation of Rejuvenation of satteswaer pond by cleanig of pond, 2.4 7120
{NPPR) satteswaer pond | diversion of drain 1km,de-watering,dry stone pitching on
Juraiya , ramp of pond ,human ghat, construction of inlet out let,
plantation ,approch road sitting area and water recharge
-? e unit work in pond at napar palika parishad auraiya.
A/ Khirauni AMRIT SAROVAR | WATER BODY REJUNVENTION { AMRIT SAROVAR ) IN 1.92 6.250
{Shuchittaganj) (NP) REJUNVENTION NAGAR PANCHAYAT KHIRAUNI SUCHITAGANS MAIN
NAGAR PURPOSE OF WATER REJUNVENTION 1S CATCH THE
PANCHAYAY WATER RAIN CONSERVE THE WATER THIS WATER BODY
KHIRAUNI IS EXIST TO WARDKHIRAUNI NCAR JAWALA DEVI MANDIR
IS NEAREST IN NH 27
6 BANDA/ ORAN (NP) REJUVENATICN | POND EXCAVATION AND SHIFTING OF EXCAVATED 1.25 9.430
OF TILHAR DLVI CARGO, CONTRUCTION OF GHAT, PATHWAY , CHLD
POND FRIENDLY EQUIPMENT AND LIGHTING ETC FOR
RCJUVEN“ATION OF TILHAR DEVI POND, o
7 BUDAUN/ UJHANI Sarovar Development  of of water bodies and wells, recycle/ 2.25 9.280
(NPP) reuse of treated used water, and rainwater
harvesting by Involving water body Under amrut sarovar
IN NAGAR PALIKA PARISHAD UJHANI DISTRICT BUDAUN
8 BUDAUN/ DATAGANS Amrit Sarowar REJUVENATE BEAUTIFICATION AND Davelopment  of 2.25 5.720
(NPP) water bodies and wells, recycle/ reuse of treated used
water, and rainwater
harvesting by involving AMRUT SAROVAR OF PARA
TALAB IN NAGAR PALIKA PARISHAD DATAGANS DISTRICT
oo | BUDAUN,
g BULANDSHAHA/ Rejuvenationof | Rejuvenation ot Landas Talab On G.T. Road Near C. G. 2.5 5.970
KHURJA (NPP)R Landas Talab C. R L Ward No. 10 Moh., Murarl Nagar Khurja
Bulandshahr,
10 GHAZIABAD/ Rejuvenation of This site may be developed as recreational centre which 1.32 5.840
MODINAGAR (NPF?) Begamabad has good potential and spread over 2.365 hectare of land
Budana Budana in the town
Pond
1 JALAUN/ KOTRA (NP) Rejuvenation of Increasement of rainwater catchment area, Rejuvenation 136 7.090
Amrut Sarovar of Pond, Development of Park, Padestrian Pathway,
Beautification and Plantation, Construction of Bathing
Ghat, Conservation of Ancient Monument .
12 JALAUN/ KADAURA Rejuvenation and -| Dislodging, Construction of Ram Ghat and Shyam Ghat, 2.95 6.620
(NP) beautification of Pathway in interlocking work, Stone Pitching work,
Sadar Pond in Electrification work, Boat and Stimers to fountain,
Bazar NP Kadaura | Development of green land and plantation work
o in distt. Jalaun. N
13 KANNAUJ/ rejuvenation of The talab is the primary source of groundwater recharge, 19 7.730
CHHIBRAMALU (NPP) Gangeshwar Nath | however owing to fast urbanisation and population
Talab growth, people are increasingly discharging wastewater
from surrounding dwellings, vesulting in increased 80D,
COD, and other wastewater concentrations. This has an
Impact on the lake and subsurface water quality, and the
entire region has become a breeding ground for
mosquitoes and other * ailments.
As a solution, rejuvenation and WTP will be used to
improve the water quality of Talab. We want to create a
distinct geometric pattern in the environment
surrounding Talab by planting a huge number of native
plants, paths, melodic water fountains, and solar lighting.
Inserting materials, textures, lights, and a changing
environment into 3 rectangular grid creates chances for
scating, cycling, an open gym, and wall arts. As a resu!t,_
this area will be used for gatherings, conversations, and
recreational activities.
14 UNNAo/’“A - Construction and | Fountain, Submersible Pump , Glow sign Boarq, Bench, 178 8.28C
RASULABAD_U(NP) | Beautificationof | Tree Guard, Interlock , 10 ft high black post, High mask
- Shekhna talaab in | light , Ladies & Gents Urinal, Boundary wall, Diversion
ward no § Atal Drain, Hume Pipe, Stair, Decoration lighting by stem
Nagar at Nagar | post, Dirking water (RO, water cooler), Open gem, Strings
Panchayat
Rasoolabaad
Unnao \

Akhiieshwar $ingn G Q <2020 KK R,
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BANDA/ BANDA (NPP)

REJUVENATION
OF CHHABI
TALAB

POND EXCAVATION AND SHIFTING OF EXCAVATED
CARGO, CONTRUCTION OF GHAT, PATHWAY , CHLD
FRIENDLY EQUIPMENT AND LIGHTING ETC FOR
REJUVENATION OF CHHABI TALAB

ﬂ-—‘-—‘-—-
315 6.380

_-_—._.—-vd
5.300

16

NP}

CHITRAKOO1/
MANIKPUR SARHAY

AMRIT SAROVAR
REJUVENATION
OF AMRIT
SAROVARS IN NP
MANIKPUR
SARHAT

AMRIT SAROVAR REJUVENATION AT PURANA
MANIKPUR TALAB GOVIND NAGAR NP MANIKPUR
SARHAT POND IS EOCOLOGICALLY IN GOOD SHAPE
NEAR BY B.R.C THE POUND IS USED FOR ANIMAL
HUSBANDRY NEED SIMPLE CORRECTION IN THE
ECOLOGICAL STATUS CAN TRANSFORM THE WATER
INTO NCURO-IMMUNO BOOSTER FOR PLANT AND
ANIMAL,

1.95

7410

17

JALAUN/ ORAI (NPP)

Mabhil Talab

De Silting, Orainage Channel, National Flag,
Landscaping, RCC Benches, Lamp Posts, Pitching
Work, Dustbins, LED High Mast Poles, Painting Work,
Colorful Lights, Fountaln, Children Play Area, Open
Gym, Spcaker & Public Address System, Murals,
Rapairing of Ghats, Park Name LED Letters

1.5

18
(NPP)

JHANSI/ GURSARAI

Rejuvenation of
Mata Mandir
Talab

To rehabilitates the lake and establish a recreational
arca along with the water bodies, which will be
adequately walled to protect them from
encroachment, as well as the water body's inlet and
outlct. The creation of public spaces may be
undertaken to ensure public visibility and vigilance to
protect against encroachment or littering, as well as
we want to develop a culture of walkability
{pedestrian-friendly public  space) and a
comprehensive pedestrian-friendly space by creating
public places that are taken to assure public eye and
vigilance to protect against encroachment or throwing
litter. This project aimed to create a fully pedestrian-
friendly public space with public art ranging from wall
paintings to stone murals. Art has become an integral

: part of the culture of this location. Different events

that promote this culture are also living
representations of it. In conjunction with SBM-Urban,
public restrooms will be provided. Different
environmentally sustainable materials, textures,
lighting, and variations in the landscape enrich 3
rectangular grid to create chances for seating, cycling,
open gym, and walls. The areas created as a result are
ideal for gatherings, conversations, and other
activities. Different environmentally sustainable
materials, textures, lighting, and variations in the
landscape enrich a rectangular grid to create chances
for seating, cycling, open gym, and walls. The areas
created as a result are ideal for gatherings,
conversations, and other activities.

1.95 8.360

19

HAMIRPUR/
MAUDAHA (NPP)

AMRUT
SAROVAR
MEERA TALAB

AMRUT  SAROVAR MEERA  TALAB  POND
BEAUTIFICATION IN MEERA TALAN NEAR EID-GAR.
THIS PROJECT HELPING TO PUBLIC HEALTH AND
CHARGING FOR WATER LEVEL

0.7699 5.660

G- I090 Moee FRURYA RifRs

S.N

w0

District/ ULB

Project title

Project description

Estimated
project
cost (X
crore)

Area
(in ACRE.)

3

4

225

S 6
7.390

BANDA/ BANDA
{NPP)

REJUVENATION . OF
BABU SAHAB TALAB
{KACHCHA TALAB)

DIGGING
CONSTRUCTION OF GHAT PATHWAY, LIGHTING,
CHILD FRIENDLY EQUIPMENT, HARTICULTURE,
AND BENCHES ETC FOR REJUVENATION OF BABU

SAHAB TALAB.

AND  SHIFTING OF  MALWA,

2 7170 |

CHITRAKOOT/

AMRIT SAROVAR

AMRIT SAROVAR REJUVENATION AT RANA TALAS

¥ 2

V .

Akhilesihwai Singh G.0.-2020-X X R.
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[ et e oy
‘1"::':\"\‘:;)‘?(1&1;;3AM REJUVENATION  OF | IN  CHITRAKOOTDHAM.THIS  POND IS
) AMAMRIT SAROVAR | EOCOLOGICALLY IN GOOD SHAPE NEAR BY
REJUVENATION AT | REAGIOUS PLACE AND ON THE WAY OF
RANA  TALAB  IN | CHITRAKOOT. THE POUND IS USED FOR ANIMAL
CHITRAKOOTDHAM, HUSBANDRY NEED SIMPLE CORRECTION IN THE
™IS POND 1S | ECOLOGICAL STATUS CAN TRANSFORM THE
LOCOLOGICALLY IN | WATER INTO NEURO-IMMUNO BOOSTER FOR
GOOD SHAPE NEAR | PLANT AND ANIMAL,
BY REAGIOUS PLACE
— & _ AND ON THE
3] JALAUNZ JMAUN (NPP) | BEAUTIFICATION OF | The Pond Ts situated under mohalla ~ murl 0.55 8.000
PAKKA TALAB manohar pagar palika parishad jalaun the pond is
situatd In center of city. the pond is very old. this 4
A, ——— 2 Is a very famous pond In city. [T S
RAMPUR/BILASPUR | rejuvenation of lake | Nagar Palika Parishad Bilaspur In proposed lake 6.41 2569893.700
(NPP) development and rejuvenation work at visharat
nagar gata number 215 bilaspur distt rampur:
comprising of -
1. Retaining Wall
2. Water body rejuvenation
3. boundary walls with gate
4. interlocking road
_— W - 5. solar light and electrical work
S RAMPUR/ RAMPUR | Rejuvenation  of | This Is under developed site. beautification work 1.6 geac |
{NPP) Kashturba  Gandhl | and rejuvenation work will done at that site for
Pakshi Vihar Lake to | making an attractive tourist place.
: develop  as  Amrit
{ Srover

2-
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{2 Estimated project cost excludes the cost of land acquisition, if .‘\165: the project

y years of Operations & Maintenance (OS&M) of project infrastructure
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BEFORE THE NATIONAL GREEN TRIBUNAL. PRINCIPAL BENCH,
NEW DELII
EXECUTION APPLICATION NO. II/2(I248 \2_( 20k
IN
ORIGINAL APPLICATION NO. 94/2022 8 Hi IZQ 2.0
Pushpendra Kumar .....Applicant
VERSUS

Nagar Panchayat Kadaura & Ors. ....Respondents

KNOW ALL to whom these present shall come that 1/We HP‘YY)OJ\QI}“

the above named floyp.NA.H  do hereby appoint:-
Mr.'Shwetank Sailakwal

Mr. Narendra Kumar Srivastava
Advocates
B-3, 3" floor, Opp. Kashmiri Park,
Jangpura Extensfon, New Delhi:- 110014
Mobile:- 9990803222
Email:- shwetanksailakwal@gmail.com
(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized him :-
To act, appcar and plead in the above-noted case in this Court or in any other Court in which the same .
may be tricd or heard and also in the appellate Court including High Court subject to payment of fces K
separately for each Court by me/ us.
To sign, file verify and present pleadings, appeals cross objcctions or petitions for execution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosccution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
To withdraw or compromise the said casc or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.
To take execution proceedings.
The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case. :
To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and authority
hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power of
Attorney on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.
And I/We undertake that I / we or my /our duly authorized agent would appear in the Court on all
hearings and will inform the Advocates for appearance when the case is called.
And 1 /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate
which he shall receive and retain himself.
And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above Court. I/We hereby agree that once the fee is paid. [ /we will not be entitled for the refund of the
same in any case whatsoever. If the case lasts for more than three years, the advocate shall be entitled
for additional fec equivalent to half of the agreed fee for every addition three years or part thereof.
IN WITNESS WHEREOF 1/We do hereunto sctyny /our hand to these presents the contents of which
have been understood by me/us on this 10 day of mm;y 2024

Accepted subject to the terms of fees.
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‘Compllance Affidavit on behalf of the Respondent in Compllance of Order dated
- 11.10.2022 in E.P./11-12/2024 Cause Titled Pushpendra Kumar -Vs.- Nagar
panchayat Kadaura & Ors.,, NDOH:- 20/05/2024 |

1 message

M#

Gm&%

berendra negi <berendranegi51@gmail.com> Mon, May 13, 2024 at 5:42 PM
To: ranjan kumar rai <advranjan.rai@gmail.com>

With Regards,

Berendra Singh Negi,
P.A to:-
= Mr, Shwetank Sailakwal
:AOR, Supreme Court
- Mob:- 9990803222
Email:- shwetanksailakwal@gmail.com

.+ Office at:~
. B-3, 3rd Floor,
. Opp. Kashmiri Park,
= Jangpura Ext.
" "N.D.~14 .
i Mob No. 9870423671

Complamce Affidavit.pdf
% 16604K



